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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

Original Application No. 383 of 2023

President Garden City Residential Welfare Society

... Applicant

Versus

R R TR
State of Punjab

.... Respondents

INDEX

Sr. Particulars Page

No. No.

1. |Status Report by way of affidavit of Er. Daljit Singh,
Environmental Enginecr, Regional Office-2, Ludhiana on 1-4 |
behalf of Punjab Pollution Control Board i.e. respondent -
no.1 in compliance to order dated 22.10.2024.

2 | Annexure R-1/A

Office letter no. 2653 dated 28.10.2024; 2698 dated
05.11.2024; 2775 dated 22.11.2024; 2923 dated 5-16
12.12.2024; 2985 dated 23.12.2024 and 81 dated
13.01.2025 written by Punjab Pollution Control Board to
Deputy Commissioner, Ludhiana.

3 Annexure R-1/B
Office letter no. 26518/MA dated 18.12.2024 of Deputy 17

Commissioner, Ludhiana.

4 Annexure R-1/C
Letter no. 59/DRA/LRC dated 07.01.2025 of Deputy 18

Commissioner, Ludhiana

5 |Annexure R-1/D
Office letter no. 2996 dated 24.12.2024 written by the

Board to M/s Dynamic Infra Developer Pvt. Ltd. (Project 19
Garden City, Village Dharour, Dehlon Road, Sahnewal,

Ludhiana)

|-

Environmental Epg;
Punjab Pollution Contral 'B"oé e
Regional Office-ll, L"“ianadm
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¢ |Annexure R-1/E

Office letter no. 86 dated 13.01.2025 written by the Board 20
to M/s Dynamic Infra Developer Pvt. Ltd. (Project Ggrden
City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana)

7 | Annexure R-1/F

Letter no. 600 dated 23.01.2025 of Naib Tehsildar, 21
Sahnewal

8 |Annexure R-1/G

Letter no. 6776 dated 29.11.2024 vide which office order
no. 466 dated 27.11.2024 of Punjab Pollution Control 2
Board for imposition of EC of Rs. 11,80,000/- for the period

of 01.12.2023 to 23.07.2024 was conveyed to the project
proponent.

9 Annexure R-1/H

Office letter no. 2983 dated 23.12.2024 of Punjab Pollution 23
Control Board vide which reminder was issued to the PP,

10 | Annexure R-1/1

Office letter no. 84 dated 13.01.2025 of Punjab Pollution 24
Control Board vide which reminder was issued to the PP.

Submitted by

En\fim% Engineer

Date: 05-02- 2025~ Punjab Pollution Control Board,
Place: |Ludtionmon Regional Office-2, Ludhiana

(On behalf of Punjab Pollution Control Board)
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

Original Application No. 383 of 2023

President Garden City Residential Welfare Society

... Applicant

Versus

State of Punjab

.... Respondents

Status Report by way of affidavit of Er. Daljit Singh,
Environmental Engineer, Regional Office-2, Ludhiana on behalf of Punjab
Pollution Control Board i.e. respondent no.1 in compliance to order dated
22.10.2024.

I, the above-named deponent, do hereby solemnly affirm and

state as under:

Respectfully Showeth:

1. That the above-mentioned case is pending before the Hon'ble
National Green Tribunal. In compliance to various directions of the
Hon'ble National Green Tribunal issued from time to time, the
respondent Punjab Pollution Control Board is filing replies / status
reports,

2, That the Hon'ble National Green Tribunal was pleased to pass an

order dated 22.10.2024 thereby directing the Board to file an

Environmentai Enginee.

i | Boara
Punjab Pollution Coritro
Regional Office-It; Ludhiana

G Scanned with OKEN Scanner




e

669

—2_._.

affidavit disclosing the steps'Which have been taken to recover the

EC of Rs 3,55,23,428/- imposcd by the Board on respondent no.4.

3. That in compliance to the order dated 22.10.2024 of this Hon'ble
Tribunal, it is submitted that the Board has taken following steps
to recover the amount of Environmental Compensation amounting

to Rs. 3,55,23,438/- imposed upon the Project Proponent
(respondent No.4):

i.  The Board has requesfed Deputy Commissioner, Ludhiana vide
office letter no. 2653 dated 28.10.2024, 2698 dated
05.11.2024, 2775 dated 22.11.2024, 2923 dated 12.12.2024,
2985 dated 23.12.2024 and 81 dated 13.01.2025 (Annexure
R-1/A) to issue the following directions:

a) To the Registrar cum Tehsildar, Revenue Department,
Ludhiana not to register any sale deed (title
deed)/mutation ctc. of any plot/house/SCO Jother
establishment in the colony till the written permission
of the Board. |

b) To the Revenue Department for recovering the amount
of Rs. 3,55,23,438/- imposed as Environmental
Compensation by the Board to be recovered under

arrears of land revenue by laws.

4. That the Deputy Commissioner, Ludhiana vide office letter no.
26518 /MA dated 18.12.2024 (Annexure R-1/B) has directed the
Naib Tehsildar, Sahnewal to take necessary action for recovery of
payment as per rules/regulations. Naib Tehsildar, Sahnewal has
processed the case to take the permission for auction of property of
the Project Proponent to rccover the EC amount of Rs.
3,55,23,438/-. The office of Deputy Commissioner, Ludhiana vide
letter no. 59/DRA/LRC dated 07.01.2025 (Annexure R-1/C) has

informed the Naib Tehsildar, Sahnewal to effect the recovery of

r%r‘tnl Enginee:

n Control Board
Al Ludhiana

viro :
Eﬂn]ib Pollutio
Regional Office
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Environmental Compensation amounting to Rs. 3,55,23,438/- by

auctioning the property of the Project Proponent.

. That the Board has also requested M/s Dynamic Infra Developer
Pvt. Ltd. (Project Garden City, Village Dharour, Dehlon Road,
Sahnewal, Ludhiana) vide office letter no. 2996 dated 24.12.2024
and 86 dated 13.01.2025 (Annexure R-1/D and Annexure R-1/E)

R i

to deposit the Environmental Compensation of Rs. 3,55,23,438/-
immediately, but no amount has been deposited by the Project

Proponent in the office of the Board so far.

. That in compliance to directions of Deputy Commissioner, Ludhiana
as contained in letter no. 59/DRA/LRC dated 07.01.2025, Naib
Tehsildar, Sahnewal vide letter no. 600 dated 23.01.2025
(Annexure R-1/F) informed the office of Deputy Commissioner,
Ludhiana with endorsement to Punjab Pollution Control Board that ;
vide letter no. 513/R dated 16.01.2025 Kanungo, Sahnewal has
been requested to enter report on the land records of the Project
Proponent and accordingly, report was entered in the Khata no. of
Project Proponent i.e. 96/101, 301/331, 234/250, 235/231,
377/412, 447/487, 450/490, 451/491, 454/495, 458/499,
479/510, 493/540, 531/580, 534/583, 556/613, 466/507 land |
measuring 59-7 out of totalland 185-10, in the year of 2024-25 vide
report no.196 dated 14.01.2025 and was marked for auctioning
conducted on 15.01.2025. As per the report no. 197 dated
15.01.2025, the officers of the Revenue Department along with

o g e VRS
* gt o

FEg Ay

officers of Punjab Pollution Control Board gathered for auctioning
and total land of 59-7 in response to EC amount of Rs.

3,55,23,438/- was attached vide réport no. 204 dated 21.01.2025. :

_ That in addition to the above, the Board has imposed EC of Rs.
11,80,000/- for the period of 01.12.2023 to 23.07.2024 vide office
. order no. 466 dated 27.11.2024 upon the Project Proponent and the
same was conveyed to the Project Proponent vide letter no. 6776

dated 29.11.2024 (Annexure R-1/G) with the request to deposit the

EnvlronmSntal Enginee,

Punjab Pollution Control Boarg
Reglonal Office-ll, Ludhiang )

G Scanned with OKEN Scanner



671

Date: 05 ~02- 2025

Environmental Compensation of Rs. 11,80,000/-. Reminder was
issued vide office letter no. 2983 dated 23.12.2024 and 84 dated
13.01.2025 (Annexure R-1/H and Annexure R-1/1) to deposit the
above said EC amount with the office of the Board, but no amount
has been deposited by the Project Proponent in the office of the
Board so far.

- That the Punjab Pollution Control Board is making sincere efforts

to recover the amount of Environmental Compensation from the

Project Proponent and the same will be recovered in due course of-
time.

. That the status report is submitted in compliance to order dated

22.10.2024 for kind consideration of the Hon'ble Tribunal.

Submitted by

‘Deponent

Environmental Engineer
Punjab Pollution Control Board,

Place: | udhiowmoo Regional Office-2, Ludhiana

(On behalf of Punjab Pollution
Control Board)

Verification:

Verified that the contents of the above affidavit are true and

correct to my knowledge as derived from the official record. No part of

the affidavit is false and nothing matcrial has been concealed there from.

D t

Date: @5 =02~ 2025 Environmental Engineer

Punjab Pollution Control Board,

Place: |_udi ow~s, Regional Office-2, Ludhiana

(On behalf of Punjab Pollution
Control Board)

T STy
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\\rr PUNJAB POLLUTION CONTROL BOARD e
200W.D0eh punjab.gov in e-mail: eeroldh2@yahoo.co.In

- . - Lo 9,
PPCB!RO.z{Nu. nu:?}agu'.b.g. Datedl u??}ﬁl]“‘:?'l:"" L{
Reminder-1

To : o S

s

The Deputy Commisslonur,
Ludhiana, *.;e0v 0 oo

8 v';.‘.':'."_\' oo

Subject:" Direction u/s 33-A of the. Water (prevention & Control of Pollution)
Act, 1974 as amended ;nl'.gas - .M/s Garden City, Village Dharaur,
outside Octroi; Dehlorr Rond;y Sahnewal, Ludhiana,

Ref_crencc:

Board’s Letter no. 4230 dated 23.07.2024 and this office letter no.
1994 dated 16.08.2024,

. In regard to the above, it 15 submitted that OA no. 383 of 2023 titled as
“President Garden City Residential Welfare Suciety Versus State of Punjab” is pending
in the Hon'ble NGT. As per orders of [ ldible NGT Board has issued directions u/s 33-
A of the Water (prevention & Control of Pallution) Act, 1974 vide letter no. 5678-82 dated
14.07.2016 1o the project propuacnt of M/s Dynamic Infradeveloper Pvt. Ltd (Project
Garden City, Village Dharour, Dehilan Hoad, Sahnewal, Ludhiana) with following
directions to the revenue authoritics ol Iixtrict Ludhiana, which is reproduced as under:

"That the Registrar-cum Tehsildar, Revenue Department Dehlon to be

directed not to register any sale decd (Title deed)/ mutation etc. of any
plot/house SCO/other establishment in the ¢o lony till the written permission
of the Board."

The Revenue aqt‘}_loriues__wcrc aé_sin requested to send the compliance of
the above said directions vide Board’s letter no, 3482-83 dated 11.09.2017.

Thereafter, the Compcterit A'u:hority of the Board issue directions to
revenue authorities u/s 33-A of the Watcr (prevention & Control of Pollution) Act, 1974
as amended in 1988 vide Boards Letter no. 4587-91 dated 01.10.2018 to comply with

the following directions to allow registrations of sale deed (Title deed)/ mutation etc to
the 9.56 acre approved colony as under: :

e —— e

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed to allow to allow registrations uf sale deed (Title deed)/ mutation
etc of any plot/house SCO/other sstab!}shmcm_ in the approved colony
measuring 9.56 acre arca only developed by M/ Garden City, Village
Dharaur, Outside Octrol, Dehlon Road, Sahnewal, Ludhiana. The
directions earlier issued vide letter under reference will remain applicable
for the adjoining unauthorized colony measuring 40 acres.”

The colony was visiled by the lficer of the Board on 07.07.2023 and it
was obscrved that the construction of 40 aeres unnpproved land is going on which is in
violation of the directions issucc by the Bourd vide Board's Letter no5678-82 dated
14.07.2016 and 4587-91 duted 01.1G.2C18 in-spite of directions issued by Board 1o
revenuc aul.ht)ril.ics.

The project proporsent of |.i,1':.u oY wis issued notice toissue directjons u/s
33-A of the Water (prevention & Contro, ¢f Pallution) Act, 1974 as well as natice for
imposition of environmental cempensalion wilh an opportunity of the personal hearing
before the Chairrnan of the Board on 09102023 in which it was decided revenue

Environmental Enginec.
Punjab Pollution Contru_\ Board
Regional Office-ll, Ludhiana.
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. PRI i 1 by the B \ B
horitics shall confirm the compliance of carlier dircctions issued by oard on \
authorities shal
01.10.2018.

iven personal hearing before the

Further, the project proponent was given ’ ;':T;:t Since tﬁc directions

Chairman of the Board on 23.07.2024, wherein it was decid cht:n complicd, the Deputy \
issued by the Bonrd agninst the project proponent have notd. cctions 10 the Regiotoar, \
Commissinncr‘ Ludhiana Le requested 1o issue necessary |.r ang salc deed (tittle ]
Cum-'l‘chsildnr, Revenue Department, Ludhiana not o lrcg:slcr . };h.c ol Hl'tE

deed) /mutation elc, of any plot/house/SCO/ather cslnh.llshmcnt in f the concerned \
Wrilten permission of the Board and submit compliance thcrr:o ' cording to

authorities 1o submit 1y compliance of the ditcctions, failing which action ac \
law will be taken, :

Itis Pertinent to mention

here that Non'ble NGT orders dated 22.10.2024
has passed

it has been stated that PPCB, by order daPCd

» has imposcd the EC of Rs, 3,55,23,438/- upon respondent no.4. Punjab
iale prompt action for recovery of the EC if there
file an affidayit disclosing the steps which hayve

It is therefore once again requested to your good office for issuance of
directions to the chisirar-Cum-Tchsildar. Revenue Department, Ludhiana
not to register any sale 4 i

l tation ctc, of any plot/’housc}SCO/othcr
establishment jn the colony ti i ¢ Board, please.

hecessary

DA/- As Above

o Environmenta g&fx}eer,
— Re%\onal Office.2, Ludhiana
Endst. no. 99\651

Dated! A&)_LQ)AQI{%

is forwardeg to the
onal office-], Ludhj

A copy of the abaye Senior Environmen
tion Control board, Z

tal Engineer,
ana for in_t‘ormation,

Please,

o Environfsehty Qrgi“;mer,
Q__Regi\cmal Office-2, Ludhiana

Enginee.
ironmen

EL‘:jab Pollution Control Board
Regldtial Office-ll, Ludhiana
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Reminder-2

The Deputy Commissioner,
Ludhiana

Subject: Direction u/s 33-A of the Water (prevention & Control of Pollution)
Act, 1974 as amended in 1988 - M/s Garden City, Village Dharaur,
outside Octroi, Dchlon Road, Sahnewal, Ludhlana,

Reference: Board's Letter no. 4230 dated 23.07.2024 and this office letter no.
1994 dated 16.08.2024 I= 2653 dated 28.10.2024. “

PR :r!:l:':“"::' to the “bf“_r‘ 1 i< submitted that OA no, 383 n!'. 2023 titled as
Ge v Residential Welfare Socicty Versas State of Punjab’ is pending
mn the Hon'vie NGT. As per orders of Henbic NGT Board has issued dircctions u/s 33-
A :’)f ‘.P{‘. Water (prevention & Control of #ollution) Act, 1974 vide letter no. 5678-82 dated
'|..‘w_(l.- 22010 'o the project proponent of M5 Dynamic Infradeveloper PVt Ltd (Project
Gasden Citv. Village Dharour, Dellon Kead. Suhncwal, Ludhiana) with following
direciions 1o 1ae revenue authoritics of Mistrict Ludhiana, which is reproduced as under:

AT =l R

"That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed not to register any sale deed (Title deed)/ mutation etc. of any
plot/house SCO/other establishment in the colony till the written permission
of the Board.”

The Revenue autherities were again requested Lo send the compliance of
the abose said directions vide Board's letter no. 3482-83 dated 11.09.2017.

Thercafier, the Competent Authority of the Board issuc directions to
revenve authorities u/s 33-A of the Water (prevention & Control of Pollution) Act, 1974
48 armended 11 1988 vide Boards Letter na 4587 91 dated 01.10.2018 1o comply with
the tuiiowang directions 1o allow registratiuns «f sale deed (Title deed)/ mutation etc to
“he 9 55 acre approved colony as under:,

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed to allow to allow registrations of sale deed (Title deed)/ mutation
ctc of any plot/house SCO/other ¢stablishment in the approved colony
measuring 9.56 acre area only developed by M/s Garden City, Village
Dharaur, Outside Octroi, Dchlon Road, Sahncwal, Ludhiana. The
directions earlier issued vide letter under reference will remain applicable
Jfor the adjoining unauthorized colory measuring 40 acres.”

s visited by tne officer of the Board an 07.07.2023 and it

wus observed that the construction of 40 acres unapproved land is going on which is in |
violation of the directions issucd by lhe Jrerd vide Board's Letler n05678-82 dated
14 07.2016 and 4587-91 dated U1 Gacn %y epite of directions issued by Board 10

The colony wa

revenue authionties.

‘The project proponent of Lofons was issued notice 1o issuc dircctions ufs
33-A of the Water (prevention 8 Coniiol of Polluuien) Act. 1974 us well as notice ‘l'or
imposition of environmental compensitie.: with an opportunity of the personal hearing )
before the Chirman of the Board on 0'1.10.2023 in whith it was decided revenuc

,—Environmental Enginee. ‘-
Punjab Pollution Control Board
2egional Office-ll, Ludhiana
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isqued the Hoard on

authorities shall confirm the compliance of carlier dircctions
01.10.2018. ' r ht
i wpeonnl hearing hefore the
Further, the project prnpnm-nl was gven .p; T?T:r:: e the direc ions
Chairman of the Board on 23.07.2021. wherein it was dectt tlr ,.(.,.‘ P s i
issued Ly the Board against the proee? proponen! Wt N0t |}“.l..11-¢,,m e
Commissioner, l.l‘lllhi:.mn be requested 1o jese neeessary ‘t Iil“.cr e o
Cum-Tehsildar, Revenue Departments Ladhinna not mrrfl';‘gr.m‘"l o o
deed)/mutation ete. of any plnl;'hnusc‘[h'(:{),’t)1|.1t7|' cst:nll{.ih e 'Uuzrmf the cancerned
written permission of the Board and submil comp j-Tn ' s e
authoritics to submit the complianee of the directions, fniling

law will be 1aken.

Y ; aleed 22.10,2024
1t is pertinent to mention here that Honble NGT ulrr]l:.é.;tsd‘;lt,tl 2;;,. Jd).m,d
ich i tedd that P , by or ale
iqc which it has heen sta dat
g;soﬁ?;f l:\:s ?;:‘:;s;:!dﬁw EC of Rs. 3,55.?_3.438,(- upon respondent no.A pr_,fu,,},
RN o B ) ceepeery tf the B there
Pollution Control Board will take immeriate prempt alt‘_llnr.l for 4 covery of ihe .},-(,,]<‘ e
is no legal hindrancc in this regard and file an affidavit disclosing the steps wi H

been taken to recover the EC.

It is therefore oncc again requested to your good office for issuance of
necessary dircctions to the Registrar-Cum-Tchsildnr, Revenue Department, Ludhiana
not to rc;;islcr any salc deed (tittle deed)/mutation cte. of any plot/house/SCO fother
establishment in the colony 4ll the written permission of the Board, please.

DA/- As Above

Enviro MFJRL%JCM,

C Repional Office-2, Ludhiana

Endst. no. ?.-63 i Dated ns:' ”_JEJ-L{

A copy of the above is forwarded to the Senior Environmental Engineer.
Punjab Pollution Control board, Zonal office-1, Ludhiana for information. pleass.

shils
Environmen g?EnLli 16‘:
C Rﬁgional Office-2, Ludhiana

Environmental Engi

4 ginee,
Punjab Pollution Control Board
Regional Office-Il, Lu#hiana
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Soar N
s PUNJAB POLLUTION CONTROL BOARD ‘-%/ Envronment
L il S 28 e-mail: eeroldh2 @yahoo.co.in
PPCB/RO-2/No. ...A771.5... _ pated: .. A3/AY,
Reminder-3
To

The Deputy Commissionecr,
Ludhiana. e

Subject; Dircction u/s 33-A of the Watcr (prevention & Control of Pollution)
Act, 1974 as amended in 1988 —M7s Garden City, Village Dharaur,
outside Octroi, Dchlon Road; Sahnewal, Ludhiana.

Reference: Board’s Letter no, 4230 dated 23.07.2024 and this office letter no.

1994 dated 16.08.2024, 2653 dated 28.10.2024 & 2698 dated
05.11.2024.

In regard to the above, it is submitted that OA no. 383 of 2023 titled as
“President Garden City Residential Welfare Socicty Versus State of Punjab” is pending
in the Hon'dle NGT. As per orders of Hon'ble NGT Board has issued dircctions u/s 33-
A ofthe Water (prevention & Control of Pollution) Act, 1974 vide letter no. 5678-82 dated
14.07.2016 to the project proponent of M/s Dynamic Infradeveloper Pvt. Ltd (Project
Garden City, Village Dharour, Dchlon.Road, Sahnewal, Ludhiana) with following
dircctions to the revenue authorities of District Ludhiana, which is reproduced as under:

“That the Registrar-cum Tchsildar, Revenue Dcﬁartment Dehlon to be
directed not to register any sale deed (Title deed)/ mutation etc. of any
plot/house SCO/other establishment in the colony till the written permission
of the Board.,"

The Revenue authorities were again requested to send the compliance of
the above said directions vide Board's letter no. 3482-83 dated 11.09.2017.

Thereafter, the Competent Autherity of the Board issue directions to
revenuce authorities u/s 33-A of the Waler (prevention & Control of Pollution) Act, 1974
as amended in 1988 vide Boards Letter no. 4587-91 dated 01.10.2018 to comply with

the following directions to allow registrations of sale deed (Title deed)/ mutation cte to

the 9.56 acre approved colony as under:

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed to allow to allow registrations of sale deed (Title deed)/ mutation
ete of any plot/house SCO/other cstablishment in the approved colony
measuring 9.56 acre area only developed by M/s Garden City, Village
Dharaur, Outside Octroi, Dechlon Road, Sahnewal, Ludhiana. The
directions earlier issued vide letter under reference will remain applicable
Sfor the adjoining unauthorized colony measuring 40 acres.”

The colony was visited by the officer of the Board on 07.07.2023 and it
wits observed that the construction of 10 acres unapproved land is going on which is in
violation of the directions issucd by the Board vide Board’s Letter no5678-82 dated
14.07.2016 and 4587-91 dated 01.10.2018 in-spite of directions issued by Board to

revenue authoritics.

The project proponent of volosny was issued notice Lo issue dircetionsy u/s
SEA ol the Winer (preventon & Contial o Polintion) Act, 1974 as well as notice for
imposition of environmental compensauor: with an opportunity of the pe

‘ rsonal heari
before the Chairman of the Bouard on (9, e

102023 in which it was decided

RS L L] T
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tal Enginee,

Punjab Pollution Control Board
Regional Office-ll, Ludtiana
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authoritics shall confirm the compliance of eatlicr dircetions issucd by the Board on
01.10.2018.

Further, the project proponent was given personal hearing hrrl'nrnllht'
Chairman of the Board on 23.07.2024, wherein it was decided that Since the directions
issued by the Board against the project proponent have not been complicd, the l',?cplli_v
Commissioner, Ludhiana be requestod 1o issue necessary dircctions to the Hrg:slrnr
Cum-Tehsildar, Revenue l)c];:;rl;minl. I.ncllﬁnv_.(nni 1o register any sale deed (rittle
deed)/mutation ete, of any |1Inl,’lﬁnlmz,‘h‘{:()}nlher cstablishment in the colony tll the
written permission of the' Board and submit compliance thereof the concernced

authoritics to submit the compliance of the dircclions, failing which action according to
law will be taken.

It is pertinent to mention here that Hon'ble NGT orders dated 22,10 2024
has passed an order vide which it has been stated that PPCI. by order dated
08.01.2024, has imposcd the EC of Rs. 3,55,23,438/- upon respondent no4. iPunjab
Pollution Control Board will take immediate prompt action for recovery of the EC il there
is no legal hindrance in this regard and file an alfidavit disclosing the steps which have
been taken to recover the EC,

It is therefore once aguin requested to your good office for issuance of
necessary directions to the Registrar-Cum-Tehsildar, Revenuc Department, Ludhiana

not to register any sale deed (tittle deerd)/mutation ete. of any plot/housc/SCO/ather
establishment in the colony till the writlen permission of the Board, please.

DA/- As Above

Environmeénta Elafgi}:'eer,
«Regional Office-2, Ludhiana

Endst. no._ 8774 - Dated_\_28/11/24

A copy of the above is forwarded (o the Scnior Environmental Enginceer.,
Punjab Pollution Control board, Zonal officc-1, Ludhiana for information, please.

Envlronmental’ﬁignc er.

(__Rc&jgnal Office-2, Ludhiana

Environmental
Punjab Pollution Control Board

Regional Office-ll, Luéhiana

Enginee,

INNN

/

i
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a1 PUNJAB POLLUTION CONTROL BOARD 4 Envieonment

www.ppcb.punjab.gov.in e-mail; eeroldh2@yahoo.go.in 4

PPCB/RO-2/HNo. 8?‘?3.'..
Reminder-4

The Deputy Commissioncr,
Ludhiana.

Subject: Dircction u/s 33-A of the Water (prevention & Control of Pollution)
Act, 1974 as amended in 1988 - M/s Garden City, Village Dharaur,
outside Octroi, Dehlon Road, Sahniewal, Ludhiana.

Reference: Board’s Letter no. 4230 dated 23.07.2024 and this office letter no.
1994 dated 16.08.2024, 2653 dated 28.10.2024, 2698 dated

05.11.2024 & 2775 dated 22.11.2024.

In regard to the above, it is submitted that OA no. 383 of 2023 titled as
“President Garden City Residential Welfarc Society Versus State of Punjab” is pending
in the Hon'ble NGT. As per orders of Hon'ble NGT Board has issued directions u/s 33-
A of the Water (prevention & Control of Pollution) Act, 1974 vide letter no. 5678-82 dated
14.07.2016 to the project proponent of M/s Dynamic Infradeveloper Pvt. Ltd (Project
Garden City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana) with following
directions to the revenue authorities of District Ludhiana, which is reproduced as under:

"That the Registrar-cum Tchslldar, Revenuc Department Dehlon to be
directed not to register any sale deed {Title deed)/ mutation etc. of any
plot/house SCO/other establishment in the colony till the written permission

of the Board."

The Revenue authorities were again requested to send the compliance of
the above said directions vide Board’s letter no. 3482-83 dated 11.09.2017,

Therealter, the Competent Authority of the Board issue directions to
revenue authorities u/s 33-A of the Water (prevention & Control of Pollution) Act, 1974
as amended in 1988 vide Boards Letter no. 4587-91 dated 01.10.2018 to comply with
the following directions to allow registrations of sale deed (Title deed)/ mutation etc to

the 9.56 acre approved colony as under:

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed to allow to allow registrations of sale deed (Title deed)/ mutation
etc of any plot/house SCO/other establishment in the approved colony
- measuring 9.56 acre area only developed by M/s Garden City, Village
Dharaur, Outside Octroi, Dehlon Road, Sahnewal, Ludhiana. The
directions earlier issued vide letter under refercnce will remain applicable
Sor the adfoining unauthorized colony measuring 40 acres.”

The colony was visited by the officer of the Board on 07.07.2023 and it

was observed thal the construction of 40 acres unapproved land is going on which is in
violation of the directions issued by the Board vide Board's Letter no5678-82 dated
14.07.2016 and 4587-91 dated 01.10.2018 in-spite of directions issued by Board to

revenue authorities,

The project proponent of colony was jssued notice to issue directions u/s
?3-& c.:f. the Water (prevention & Control of Pollution) Act, 1974 as well as notice for
imposition of environmental compensation with an opportunity of the personal hearing
before the Chairman of the Board on 09.10.2023 in which it was decided revenue

énv’iron e

Dated: !3//53[97
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authoritics shall confirm the com

pliance of carlier dircctions issued by the Boarq on
01.10.2018.

Further, the project proponent was given person
“hairms Board on 23.07.2024 wherein it was :
:;EJLT;::;{:I;ZM(1 against the project proponent have not been complied, the [J‘cpuu-
Commiséioncr, Ludhiana be requested to isgue nceessary dircctions to the chtst.rar-
Cum-Tehsildar, Revenue Department, Lwdhizna not 1o register any sale deed _{Ulllc
deed)/mutation etc, of any p]ot{hnhsc/SL‘(_‘.;‘nthcr establishment in the colony till the
written permission of the Board and submit compliance thereof the concerned

authorities to submit the compliance of the dircctions, failing which action according to
law will be taken. ;

al hearing before the
decided that Since the directiong

Itis pertinent to mention here th

has passed an order vide which it has

S been stated that PPCB, by order dated
08.01.2024, has imposed the EC of Rs. 3,35,2
Pollution

+23.438/- upon respondent no.4. Punjab
Control Board will take immediate prompt action for recovery of the EC if there
is no legal hindrance in this

regard and file an affidavit disclosing the steps which have
been taken to recover the EC,

ai Honble NGT orders dated 22.10.2024

It is therefore once a
faecessary directions to the Registr.
1ot to register any sale deeq (tittle
establishment in the colony til] the

gain requested to your good office for issuance of
ar-Cum-Tehsiidar, Revenue Department, Ludhiana
deed],!:muation cte. of any plot/housc/SCO/other

WTitien permission of the Board, please,
DA/- As Above .
Environmen a.{ul'g:{:t’éxﬁeer,
Regional Office-2, Ludhiana
Endst. mo._

Dated

A copy of the above is forward

ed to the Senior
Punjab Pollution Control board, Zonal offi

Environmentas Engineer
ce-l, Ludhiana for

in_forrnation, please.

—d
' Envimnméntal Engineer,
Regional Office-2, Ludhiang
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/7%
“h
L)
4
\ 2
»
- J
\". p
\\
:
A

| Enginee.

i | Board
jab Pollution Cantro
Et;gli:mal Office-ll, Lughiana

@

anned with OKEN Scanner



B / 680

—

-

PUMNJAD [
e UHH YgrE JaaH 2935 .,,\51, LiEE -
-y %
—'EE—'E—-L__-R_-_
= e-mail: eeroldh2@yahoo.co.In
PPCBIRO'ZINO- ....aﬂ..g.g. _ Fegd/Emalil Dated: "'9.:;3.1.]-51.};? M’

To

The Deputy Commissioner,
Ludhiana.

Subject: Direction u/s 33-A of the Water (prevention & Control of Pollution)
Act, 1974 as amended in 1988 — M/s Garden City, Village Dharaur,
outside Octrol, Dehlon Road, Sahnewal, Ludhiana.

Reference: Board’s Letter no. 4230 dated 23.07.2024 and this office letter no.
1994 dated 16.08.2024, 2653 dated 28.10.2024, 2698 dated =
05.11,2024, 2775 dated 22.11.2024 & 2923 dated 12.12.2024,

. . In regard to the above, it ic submitted that OA no. 383 of 2023 titled as
.Prcs:dent Garden City Residential Welfare Socidty Versus State of Punjab” is pending
in the Hon’ble NGT. As per orders of Hon'ble NGT Board has issued directions u/s 33-
A of the Water (prevention & Control of Pollution) Act, 1974 vide letter no. 5678-82 dated
14.07.2016 to the project proponent of M/s Cynamic Infradeveloper Pvt, Ltd (Project
Garden City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana) with following
directions to the revenue authorities ef District Ludhiana, which is reproduced as under:

"That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed not to register any sale deed (Title deed)/ mutation etc. of any
plot/house SCO/other establishment in the colony till the written permission
of the Board."”

The Revenue authorities were again requested to send the compliance of
the above said directions vide Board's lette~ no. 3482-83 dated 11.09.2017.

Thereafter, the Competent Authority of the Board issue directions to
revenue authorities u/s 33-A of the Water (prevention & Control of Pollution) Act, 1974
as amended in 1988 vide Boards Letter no. 4587-91 dated 01.10.2018 to comply with
the following directions to allow registrations of sale deed (Title deed)/ mutation etc to

the 9.56 acre approved colony as under:

«That the Registrarcum Tehsildar, Revenue Department Dehlon to be
w to allow registrations of sale deed (Title deed)/ mutation
etc of any plot/house SCO/other establishment in the approved colony
measuring 9.56 acre area only developed by M/s Garden City, Village
Dharaur, Outside Octroi, Dehlon Road, Sahnewal, Ludhiana. The
directions earlier issued vide letter under reference will remain applicable
JSor the adjoining unauthorized colony measuring 40 acres.” -
The colony was visited by the officer of the Board on 07.07.2023 and it
was observed that the construction of 40 acres unapproved land is going on which is in
violation of the directions issued by the Board vide Board’s Letter no5678-82 dated
14.07.2016 and 4587-91 dated 01.10.2015 in-spite of directions issued by Board to

revenue authorities.

The project propone

directed to allo

nt of colony was issued notice to issue directions u/s

33-A of the Water (prevention & Control of Pollution) Act, 1974 as well as notice -for 1
imposition of environmental compensation with an opportunity of the personal hearing :
before the Chairman of the Board on 09.10.2023 in which it was decided revenue \
authorities shall confirm the compliance of earlier directions issued by the Board on

01.10.2018.

Environirentdl Enginee,
Punjab Pollution Control Board

Regional Office-ll, Ludhiana
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nent was given personal hearing before the
herein it was decided that Since the directions

i .07.2024, w .
i?slsl\iznl?;t?;u;zf;aﬁ;;‘ist::pmject proponent have not I?een .comphcd, the E:leputy
Commissioner, Ludhiana be requested to issue necessary dfrectmns to the Regnst‘ra:-
Cum-Tehsildar, Revenue Department, Ludhiana not to register any sale deed.(ntﬂe
deed)/mutation etc. of any plot/house/SCO/other establishment in the colony till the

mpliance thereof the concerned

written permission of the Board and 'submito co ' .
authorities to submit the compliance of the directions, failing which action according to

Further, the project propo

law will be taken.
It is pertinent to mention here that Hon'ble NGT orders dated 22.10.2024

has passed an order vide which it has been stated that PPCB, by order dated
08.01.2024, has imposed the EC of Rs. 3,55,23,438/- upon respondent no.4. Punjab

Pollution Control Board will take immediate. prompt action for recovery of the EC if there
is no legal hindrance in this regard and file an affidavit disclosing the steps which have

been taken to recover the EC.

It is therefore once again requested to your good office:
1. To issue directions to the Registrar-Cum-Tehsildar, Revenue Department, Ludhiana
not to register any sale deed (tittle deed)/mutation etc, of any plot/house/SCO/other

establishment in the colony till the written permission of the Board, please.
To issue directions to the revenue department for recovering the amount of Rs.

2.
3,55,23,438/- imposed as Environmental Compensation by the Board to be recovered

under arrears of land revenue by laws.
DA/- As Above _ :
o - Environme %ﬁ:{éﬁr‘.’ -
) ajt;cgionél Office-2, Ludhiana

Dated

Endst. no.
A copy of the above is forwarded to the Senior Environmental Engineer,

Punjab Pollution Control board, Zonal office-I, Ludhiana for information, please.

e == ~
. Environmental Engineer,
Regional Office-2, Ludhiana

Environmental

o
Gy

G Scanned with OKEN Scanner
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PPCB/RO-2/No. wocrcs o Regd/Emall Dated: ... 5] 01/20><

To /

The Deputy Commissloner, -
Ludhiana,

Subject:  Directlon u/s 33-A of the Witer (preventlon & Control of Pollution)
Act, 1974 as amended In 1988 - M/s Garden City, Village Dharaur,
outside Octroi, Dchlon Road, Sahnewal, Ludhiana.

Reference: Board's Letter no. 42;9_ dated 23.07.2024 and this office letter no.
1994 dated 16.08.2074, 2653 dated 28.10.2024, 2698 dated
05.11,2024, 2775 dated 22.11.2024, 2923 dated 12.12.2024 and
2985 dated 23.12.2024,

In regard to the above, it iy submilted that OA no. 383 of 2023 titled as
“President Garden City Residential Wellare Socicly Versus State of Punjab” is pending
in the Hon'ble NGT. As per orders of Hon Lle HGT Board has issued dircctions u/s 33-
A of the Water (prevention & Control of Polluticn) Act, 1974 vide letter no. 5678-82 dated
14.07.2016 to the project proponent of M/s Dynamic Infradeveloper Pvt. Ltd (Project
Garden City, Village Dharour, Dchlon Road, Sahnewal, Ludhiana) with following
directions to the revenue authoritics of District Ludhiana, which is reproduced as under:

"That the Registrar-cum Tchsﬂdgr. -"j?cvé‘nue Department Dehlon to be
directed not to register any sale deed (Title deed)/ mutation ete. of any
plot/house SCO/other establishment in the colony till the written permission
of the Board." I

The Revenue authorities \L-cr?:_;lgain requested to send the compliance of
the above said directions vide Board's letter no, 3482-83 dated 11.09.2017.

Thereaflter, the Competent A}i thority of the Board issue directions to
revenue authorities u/s 33-A of the Wiler ( p_rc‘\'rcp_tion '8 Control of Pollution) Act, 1974
as amended in 1988 vide Boards Lettei 0. 4387-91 dated 01.10.2018 to comply with
the following directions to allow rcgisu-at{ons of sale deed (Title deed)/ mutation etc to
the 9.56 acre approved colony as under:

«That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed to allow to allow registrations of sale deed (Title deed)/ mutation
etc of any plot/house SCO/other establishment in the approved colony
measuring 9.56 acre area only developed by M/s Garden City, Village
Dharaur, Outside Octroi, Dehlon Road, Sahnewal, Ludhiana. The
directions earlier issued vide letter under.reference will remain applicable
for the adjoining unauthorized colony neasuring 40 acres.”

The colony was visited .by_g_hc_,_:':l'l'll'cr of the Board on 07.07.2023 and it
was observed that the construction of 40 actes urapproved land is going on which is in
violation of the directions issued by_inc Fivard vide Board's Letter no5678-82 dated
14.07.2016 and 4587-91 dated 01.10.2018 in-spite of directions issued by Board to

revenue authorites.

» v

The project proponent of colony a3 issued notice to issue directions u/s
33-A of the Water (prevention & Contral of Pollutiop) Act, 1974 as well as notice for
jmposition of environmental compensation with arn oppertunity of the personal hearing
before the Chairman of the Board cn 09.10.2023 in, which it was decided revenue
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authoritics shall confirm the compliance of caslicr directions issucd by the Board on

01.10.2018,

Furthe, the prject propones was iven porsont hearing o he
Chairman of the Board on 23.07.2024, wherein it was decided that S!"i? l[ ine Depuly
issued by the Board against the projeet propeneat have not been comp wlh', R ;fra.r A\
Commissioner, Ludhinna be requested 1 jusue necessary d'f“'mm to | Ld :gl (tittle
Cum-Tehsildar, Revenue Department, Ludhina not (o chlcr :Im}' sa c] c a 1h; . \\
deed)/mutation cte. of any plot/house/SCO/othes cstablishment in the colony 10 y \
writlen permission of the Hoard and submit compliance 1!1crcnf‘lhc conc:.rnc
authoritics to submit the compliance of the dircctions, failing which action according lo \
law will be taken. B

1t is pertinent to mention here that Hon'ble NGT orders dated 22.10.2024
has passed an’ order vide which it has been stated that PPCB, by order da}ﬂd
08.01.2024, has imposcd the EC of Rs. 3,55,22,138/- upon respondent no.4. .PU"'Jab
Pollution Control Board will take immediate prompt action for recovery of the EC il there

is no legal hindrance in this regard und file an alfidavit disclosing the steps which have
been taken to recover the EC.

It is therefore once again requested Lo your good office:

. To issuc directions to the Registrar -Cum-Tehsildar, Revenue Department, Ludhiana
not toregister any sale deed (titlle deed;/mutation cte. of any pIol,’housc,’SCO;Oul_ef
establishment in the colony till the yritten permission of the Board, pleasc.

To issuc dircctions to the revenus department for recovering the amount of Rs.

3,55,23,438/- imposed as Environmental Compensation by the Board to be recovered
under arrears of land reverue by laws.

DA/- As Above

osas o, v, Environhietft ﬂ\;";ﬂéﬁ,

Regional Office-2, Ludhiana

é: N
* Endst. no. g Dated lfL!Q] ;\b\%?-

A copy of the above is forwarded to the Senior Environmental Engineer,
Punjab Pollution Control beard, Zenal office-1, Ludniana for information, please.

Environméh¥a L}nlﬁ}ll:éf
tginnw e-2, Ludhiana
cve =

Through email (sahnewaltehsil@gmzil.com)/ Registered post

Endst. no. 8 Dated l3|0l.'#01-5‘

copy of the above is forwarded to the Naib Tehsildar, Sahnewal,
Ludhiana for her information end necccesary a;t.ion, pleasc. You are requested to
intimate the latest status of recovering the amount of Rs. 3,55,23,438/- imposed as
Environmental Compensation by {he Beard to be recovered under arrcars of land
revenue by laws, so that, reply to be filed in lfon'blc NGT may be prepared, accor ditgy
in time. e

2L
Environment Lgi % 3
; Regg:;gl’gmce-z, Ludhiana

O\ ele

i €
Enviro al Engine
' Punjab Pollution Control Board
’ Regional Office-ll, Ludhiana

E-648-B, 3rd Floor, ¥oen! Point, Phase-8, Ludhiana
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PPC‘B!RO-Q! No. 3&9
To

e-mail: eeroldh2@yahoo.co. in

. Regd./email Dated: . 3418 04

—

M/s Dynamic Infradeveloper Pvt. Ltd.
‘ (Project - Garden City, Village Dharour,

Dchlon Road, Sahnewal, Ludhiana)

30/27, 1 Floor, Easl Patel Nagar,

New Delhi - 110008.

Subject: Imposition of Environmental Compensation for violation of the

provisions of the Water (prevention & Control of Pollution] Act, 1974,
Reference: Board's letters no. 205.06 dated 08/01/2024, 79 dated 23/01/2024,
t 613 dated 06/03/2024 and 4230-31 dated 23/07/2024.

As you aware that the Board has imposed the Environmental
Compensation for violation of the provisions of the Water (prevention & Control of
\ Pollution) Act. 1974 amounting to Rs. 3,55.23,438/- (Rupees three crore, fifty five lakhs,

twenty three thousands, four hundred and thirty cight only) vide Board's letter no. 205-
06 dated 08 01,2024,

Earlicr, you are requestcd to deposit Environmental Compensation

amount within 7 days vide this office letter no. 79 dated 23/01/2024 and 613-14 dated
06/03/2024. But, no amount deposited by the project proponenl. Hence, the project
proponent was given personal hearing before the Chairman of the Bnard on 23.07.2024,
among the other decisions following decision was also taken:

s LA T TAY

“The project proponent shall deposit the already imposed énv!r'onmenral

Compensation amounting Rs. 3,55,23,438/- to the Board immediately falling
which coercive action shall be taken by the Board.”

bl

But, project proponent has failed 1o deposit Environmental Compensa.hon
amount so far.

It is, therefore, once zgain requested to deposit the Environmental
Compensation amount of Rs. 3,55,23,438/- immediately, [ailing whlch action as
decemed fit will be initiated against the project proponent.

It be treated as Most Urgent.

ron E?"EJ;{&:

Endst. nn.__'_w_ Dated 3

v( copy of the above is !oma.rded to the Senior Environmental Engineer,
Pollution Control Board, Zonal cffice-l, Ludhiana for information and necessary action,
pleasc. This is w.r.t Zonal Office letter no. 205-06 dated 08/01/2024 and this office
letter no. 79 dated 23/01/2024, 4230-31 dated 23/07 /2024 & 613 dated 06/03/2024,

o rokﬁm mé{}w

Environ

/ Enginea. w—~
Punjab Pollution Control Boara A

Regional Office-ll, Ludhiana
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Regd./cmadl Dated: ....l.;l....‘.:!]!.?.‘.o o

PPCB/RO-2/No. ......§.6......

" \/
M

/s Dynamie Infradeveloper Pvt. Ltd,
(Project - Garden City, Village Dharour,
Dehlon Road, Sahnewal, Ludhiana)
30/27, 1% Floor, East Patcl Nagar,

New Delhi - 110008,

Subject: Imposition of Environmental Compensation for violation of the
provisions of the Water (prevention & Control of Pollution) Act, 1974,
Reference: Board's letters no. 205-06 dated 08/01/2024, 79 dated 23/01/2024,

613 dated 06/03/2024, 4230-31 dated 23/07/2024 and this office
letter no, 2996 dated 24/12/2024,

In reference to the above referred letters, as you aware that the Board has
imposed the Environmental Compensation for violation of the provisions of the Water

(prevention & Control of Pollution) Act, 1974 amounting to Rs. 3,55,23,438/- (Rupees
three crore, fifty five lakhs, twenty threc thousands, fo

ur hundred and thirty eight only)
vide Board's letter no. 205-06 dated 08.0 1.2024,

Earlicr, you are requested to deposit Environmental Compensation

|
[
amount within 7 days vide this office Ietter 10, 79 dated 23/01/2024 and 613-14 dated
06/03/2024. But, no amount depos

sited by the project proponent. Hence, the project
proponent was given personal hearing before the Chairman of the Board on 23.07.2024,
among the other decisions following decision was also taken:

“The project proponent shall deposit the already {mposed Environmental
Compensation amounting Rs. 3,55,23,438/. to the Board {mmedlately falling
which coerctve action shall be taken by the Board.”

But, project proponent has failed to de

posit Environmental Compensation
amount so far.

It is, therefore, once ugain‘ r‘uc_ucstcd to deposit the Environmental
Compensation amount of Rs. 3,55,23,438/- immediately, failing which, action as
deemed fit will be initiated against the project proponent.

It be trecated as Most Urgent.

: bﬁomen E&%Ll—&-
Endst.no.__ 87 Dated lglﬁll]agr S\

"\/(opy of the above is forwarded to the Senior Environmental Engineer,
Pollution\@ontrol Board, Zonal office-], Ludhiana for information and necessary action,
please. This is w.r.l Zonal Olffice letier no. 205-06 dated 08/01/2024, 79 dated
23/01/2024, 613 dated 06/03/2024, 4230-31 d

ated 23/07/2024 and this office letter
no. 2996 dated 24/12/2024, .

Ze:\w&’ﬁm kb

e \‘V\S

E-648-B, 3rd Fldor, Focal Point, Phase-5, Ludhiana

; | Board
:ah Pollution ContrO_
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femr Urgent Complicance of order passed in Original Application NO. 383 or 2023 (in Ref.
President Garden Welfare Soclety Vs SOP & Ors.)

Sudas feit @ wey e vy i § 2531 A5t A 3 & wru 7 @ gan u3e
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15?frr=’r15-1-2025?%%@@%%?%%%&!%&% ' . i
TEW 25 Saw 59-7 E€d 3,55.23.438/- g =da ToM FREHE amidan yee |
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. Zonal Office-1, E-648.B, Phase-V, Focal Point, Ludhjs ::D
Tolo Fax:- 0161-4673789  Websito:- www.nneb.govin omait. ppebzolidh@gmail.com
|
NO. o[-

Dated ..9.31'437
To

M/s Dynamic Infradeveloper pyt, Ltd,
(Project - Garden City, Village Dharour,
Dehlon Road, Sahnewal Ludhiana),

2. 30/27, 1st Floor, East Patel Nagar,
New Delhi-110008,

Subject:- Imposition of Environmental Compensation upon M/s Dynamic
Infradeveloper Pvt. Ltd, (Project - Garden City, Village Dharour,
Dehlon Road, Sahnewal Ludhiana) 30/27, 1st Floor, East Patel Nagar,
New Delhi for violation of the provisions of Environmental Laws.

Refi-

Board's order no. 466 dated 27.11.2024,

Please find enclosed a copy of order no. 466 dated 27.11.2024 passed
by the Competent Authority of the Punjab Pollution Control Board, in which
Environmental Compensation amounting to Rs. 11,80,000/- (Rs. Eleven Lacs Eighty
Thousand only) has been imposed upon the project proponent for violation of the

provisions of Environmental Laws for the period from 01.12.2023 to 23.07.2024 (236
days).

You are therefore, requested to deposit the Environmental
Compensation amounting to Rs. 11,80,000/- in the office of Regional Office-2,
Ludhiana, immediately, please.

DA/ Order no. 466 dated 27,11.2024

=5

-

Addl. Senior ronmental Engineer
Endst. No. .....ceverees

D a t ed RLLLII TR T Y YT

A copy of the above is forwarded to the Environmental Engineer,
Punjab Pollution Control Board, Regional Office-2, Ludhiana for information and

ensure compliance of directions issued vide order no. 466 dated 27.11.2024. Itisalso

requested to get delivered an order no. 466 dated 27.11.2024 to the subject cited
project proponent, please.

DA/ Order no, 466 dated 27.11.2024

J—

—_— :
Addl. Senior Environmental Engineer

H
Environmeital Enginee: 5
Punjab Pollution Control Boare
Regional Office-ll, Lughiana
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To | |

M/s Dynamic Infradeveloper Put. Ltd,
(Project - Garden City, Village Dharour,
Dehlon Road, Sahnewal, Ludhiana),
30/27. 1st Floor, East Patel Nagar,
New Delhi-110008. :
Subject: Imposition of Environmental Compensation amounting to Rs.
11,80,000/- upon M/s Dynamic Infradeveloper Pvt. Ltd, (Project
Garden City, Village Dharour, Dehlon Road, Sahncwar,jnudhiaq’a],
30/2%7, 1st Floor, East Patel Nagar, New Delhi for viala_tlon of t:he
provisions of Environmental Laws. . X |
Reference: Board’s Letter no. 466 dated 27/11/2024 and 6776 dafed
29/11/2024. - ’

sred letters  (copy altached), vou werc

requested 1o deposit Environmental Compensation amounting to Rs. 11,80.000/-
(Rs. Eleven Lacs Eighty Thousand only) in this office vide letter no. 6776 dated
29/11/2024 for violation of the provisions of Environmental Laws for the period from
01.12.2023 to 23.07.2024 (236 days). But, no amount has been deposited by you in

1his office, so far.

In reference to above refe

You are therefore, once again requested to deposit the Environmental
Compensation amounting 10 Rs. 11,80,000/- for the period of 01.12.2023f to
23.07.2024 (236 days) in Regional Office-2, Ludhiana, immediately. e g

DA/Copy of letter no. 6776 dated 29/11/2024 alongwith ‘copy,of O dt;:‘;: ﬁo. 466
dated 27.11.2024. ' .

X9 84

Endst. no. " .

A copy of the above is forwarded to the Scnior Eiwironmcnthi Engincer,
Punjab Pollution Control Board, Zonal Office-1, Ludhiana w.r.t, Zonal Office-1

Ludhiana letter no. 6776 dated 29/11/2024, _
Z’ ?ﬂronxr&%xmﬁb&

E-648-B, 3rd Floor, Focal Point, Phase-5, Ludhiana

Environmental Enginee: ¢
Punjab Pollution Control Board
ARegional Office-Il, Ludhiana
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e-mail; eeroldh2@yahoo.co.in

Dated'.?lo,.}ao-"f- :

wwy.. ppch.punjab.gov.in

PPCB/RO-2/No. ....... gLi Regd./email

To /
M

/s Dynamic Infradeveloper Pvt. Ltd.
(Project - Garden City, Villagc Dharour,
Dechlon Road, Sahnewal, Ludhiana)
30/27, 1%t Floor, East Patel Nagar,

New Delhi - 110008. :

Subject: Imposition of Environmental Compensation amounting to Rs. M/s
Dynamic Infradeveloper Pvt. Ltd. (Project - Garden City, Village
Dharour, Dehlon Road, Sahnewal, Ludhiana) 30/27, 1st Floor, East
Patel Nagar, New Delhi for violation of the provisions of the
Environmental Laws.

Board’s Ictters no. 466 dated 27/11/2024 and this office letter no.

Reference:
2996 dated 24/12/2024 & 2983 dated 23/ 12/2024.

In reference to above referred lctters (copy attached), you werc once again
requested to deposit Environmental Compensation amounting to Rs. 11,80,000/- (Rs.
Eleven Lacs Eighty Thousand only) in this office vide letter no. 6776 dated 29/11/2024
for violation of the provisions of Environmental Laws for the period from 01.12.2023 to
23.07.2024 (236 days). But, no amount has been deposited by you in this office, so far.

You are therefore, once-again requested to deposit the Environmental

Compensation amounting to Rs. 11,80,000/ - for the period of 01.12.2023 t0 23.07.2024
(236 days) in Regional Office-2, Ludhiana, immediately.

DA/Copy of letter no. 6776 dated 29/11/2524 alongwith copy of Order no. 466

dated 27.11.2024. _ :
. o Zyﬁ onk ;35;’31’? !E}Aﬁ_&\}r

3

Endst. no. Q_f -Dqteq_L? ol 201 \oﬁ\}s

copy of the above is forwarded to the Senior Environmental Engineer,
Pollution C8ntrol Board, Zonal office-1, Ludhiana w.r.t. Zonal Office-1, Ludhiana letter

no. 6776 dated 29/11/2024. " .

Environmental Enginee
Punjab Pollution Control Boarc
scanva wn camscamowr REGIONAI Office-ll, Ludhiana
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